173 Written Answers
FoT FreAt ArXAT TR IR
qATIW fRgr ST | dveMT AN
T TSt Y PSRt 77 AFGR T
A ENA 27 ST T AR T
wgIaT At ¥ WA faan farar
ST | '

HeqaAE & fauzs ¥ faw g8

1115. =it $AT AITAA QLA
[ Qg WA ug TAW Fph A R

(%) *r sored, 1991 W FeAA
g wT Sff grU AFEEAE § T
oAt & e gt € ux @0 d5F
garg 7 o S A Iw d57 F A
fasia frar way g B AFERAE AW
gaenr ¥ fagex ¥ fag oy Ty
X GAfFaT TATE TN g

(&) Feerame %y gwan & ey
¥ forg fem-fiemr oot #7 Fead-fead
FAYT T JIHSW FUC TCE

(w) =fe ooT weF A AN
a% FET T AT TGY FUC MY
& @ o% ¥4 avaveew w0 f
SATCAT

(%) Far FaREarE Y GRS A
frqex 3 fra wewr sRw aewe 7 IR
I IodA Fow ae fafar  gfew
garsat & 73w & gfwasiadt w1 gfo-
fag FA M A AT I WqX

(F) =fer,qr s ax Iw q&EN
F1 FRay FT A I FUT T
§ o g3w ¥ feqy  gfwasfmay ®1
sfweror 93 forar war & 7

@303 Fr4 FAAG § ST FA AT
g AATAL § 094 waAr (o qwo qdo
wFw) (F) ST, HHA

(@) & (%) #wfra g gfam ot
A §o Flai, TrawaEy gRen ¥

[30 NOV. 1992)

10 Questions 14
froex & fao g AW & ST
FFT HT Suerey FOf T &1 I
gt v wafa *1 fatw TSw
FIETC AT YA E 1 HeA H_W

| F T FEE, -

sfwai ¥ frg wd dfvs o=t a7 srfa-
fega w=afadl & fAC oF wqde e
gAr g1 aqrfy, 3w ¥ G dAfr ¥
IR F FTW, Hfafe gamr $ aRH
UET GEHT & A0 W OAWT ARG
ST FT | Sg aF fafaes e g
gaAT § qew wqw Uo7 F gieqa wiwat
F ufwetoy 1 gdu §, T gfiwa -
gt 7 fafwea “qreawdi’ ¥ gfera-
Firat FY Arfes 7@ F fqg ged 9RAW

|

aeRre 1 foar § ) foe s Fdw
gftq T3AT gTUr 9] orafeq  ewwEl
FT TS HIHITT QI II07 7% favar
R

Removal of Jhuggi-Jhompris from the
Vicinity of MPs Bungalows and Flats

1116. SHRI GAYA SINGH :
SHRI N. E. RALARAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether NDMC/MCD authorities
have received any instructions from the
House Committee of Lok Sabha to remove
all the jhuggi-jhompris from the vicinity
of MPs bungalows and flats with imme-
diate effect; and

(b) if so, what action has been taken
by the NDMC/MCD auihorities in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M:M. JACOB) : (a)
and (b) The House Committee at its
meeting held on 21-9-1992 desired that
problem of jhuggies existing in VIP areas
should be dealt with differently from the
similar ‘problem of city area and these

should be removed within 30 days ie. by
| 21-10-1992.
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The New Delhi Municipal Committee
has réported ‘that the Chief Secretary,
Delbi- Adrdinistration, ‘who attended. the
meeting, aqutlined the policy of Govemn-
ment ‘regarding removal of  jhuggies. He
explained that as per the Government
policy any jhuggie + which has come up
before 31st January, 1990 on public land
should not be removed unless an alter-
native plot of land is given in licu thereof.
However,. Government have drawn - up
a plan of action to remove jhuggies within
next 4-5 months and the priority for remo-
val will be given to the jhuggies existing
in NDMC area.

3..The New Delhi Municipal Commi-
ttee has further reported that the Chief
Sc¢retary, Delhi Administration, and the
Secretary (LSG) had . another meeting
with the Chairman, House Committee,
and it was decided that the NDMC should
initiate immediate action for removing
jhuggies which were being used for com-
mercial purposes and jhuggies which were
scattered.

4. The New Delhi Municipal Commi-
ttee has intimated that according to a sur-
vey conducted recently by them there are
1299 jhuoggies dwellers in the vicinity of
MPs bungalows aad flats in the NDMC
area. The following commercial/other
jhuggies have been demolished.

No. of ]huggje.r

S."N 0. Local ity

I Harlsh Chander

Mathur Lane 5
2. Talkatora Road 7
3. Mahadeva: Road 2
4 Ferozshah Road 7

5 NDMC has reported that action s
taken to demolish all new jhuggies-jho-
mpries which come up in NDMC area
specially on municipal land.

Uplrolding the Validity of Kapoor-Mittal
Committee

1117. SHRT §. S. AHLUWALIA : Will
the Minister of -HOME AFFAIRS: be
pleased to state :

(a) whether, it is a fact that, -recently,
the Delhi High Court upheld the validity
of the . . mugh . coptested - report of - the
Kapoor-Mlttal Committee set up to inquire

[RAJYA SABHA]
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into the condyct of Delhi Police. Officials
during the N Vember, 1984 rio?s and’

(b) if so, wfhat action Government have
initiated against’ these pohce personnel - of
Deihi  Police| against: whom the said
Committee. hag. recommended . action” for
being guilty, ‘with details of the action
taken against each of the personnel ?

THE MINISTER OF STATE IN THE
MINISTRY ‘OF = PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI MM. JACOB) : (a)
Yes, Sir.

(b) Miss Kusum Mittal, one of ’the
Members of the Kapoor-Mittal Commi-
ttee, had indicated 72 police -officials. Of
these 13 have urchred and 3 have died. .Of
the remaining S56 police officials, charge-
sheets have bekn sérved on 49 officials. In
respect of 7 . officials,” charge-sheets -could

not be served either because of certain
directions of the Central Administrative
Tribunal, or because of the proceedings

having been st ycd

Meeﬁng of Chief Mimisters on"Hutnan
Rights Commission
1118. SHRI S. S AHLUWALIA :
SHRI 'GAYA SINGH

SHRI GURUDAS DAS GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it -is a fact that,"recently, a
meeting of -the! Chief Ministers of all the

States on human rights was convened by
Government in the ndtional capital;

of the
therein

(b) if so, whaL are the details
meeting and -the -views expressed
by the’ Chief Ministers;

(¢) whether ;any decision. was endorsed
by the Chief Minister for setting up =
Human Rights Conimission in the country;
and

(d) if $90, what are the details thercof
and what prowtess has so far been made
in this regard ?! ’

THE MINIS‘J."ER OF-STATE: IN' THE
MINISTRY  OF PARLIAMENTARX,
AFFAIRS AND THE MINISTER " OF




